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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 61 OF 2025

IN THE MATTER OF:

Narender Sirohi ...APPLICANT
Versus

Central Pollution Control Board & Ors. ...RESPONDENTS

REJOINDER ON BEHALF OF THE APPLICANT TO THE REPLY OF
RESPONDENT NO. 7 (MUNICIPAL CORPORATION OF FARIDABAD) DATED

19.01.2026 UPLOADED ON 09.03.2026

MOST RESPECTFULLY SHOWETH

1. That the Applicant respectfully submits the present Rejoinder to the reply dated
19.01.2026 filed by Respondent No. 7 (Municipal Corporation, Faridabad) through its
Joint Commissioner, the same having been uploaded on 09.03.2026.

2. That the Paragraph Nos. 1 and 2 of the reply are formal in nature and call for no
specific response.

3. The reply filed by the Respondent does not contain any Paragraph numbered as 3.

4. With respect to Paragraph No. 4 of the reply (Page 843) it is respectfully submitted
that the Respondent No. 7 has admitted that out of 25 units named in the Original
Application, only 10 fall within its jurisdiction. This contradicts the submission of
Respondent No. 4 (HSVP) in its reply dated 19.12.2025 where it has stated that the
industries mentioned at Page No. 196, i.e., Respondent Nos. 9 to 33, fall under the

jurisdiction of the Municipal Corporation, Faridabad. This contradictory stand creates
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a jurisdictional ambiguity that will severely impede enforcement of any order passed

by this Hon’ble Tribunal.

It is further submitted that the Respondents have conspicuously failed to clarify the
status of the remaining 39 units, apart from the 25 units inspected by the Joint
Committee (Page No. 101), and have completely omitted any reference to or

consideration of the list of 366 units, thereby rendering their responses incomplete.

It is also submitted that Respondent No. 7 has failed to provide any details regarding
the procedure or measures adopted for preventing further environmental degradation
and unauthorized activities, as recommended by the Joint Committee appointed by
this Hon’ble Tribunal. Such omission renders the averments vague, unsatisfactory,

and unacceptable.

The statement regarding MANIDHARI METAL UDYOG is unsupported by any

documentary evidence, including any affidavit from the unit owner.

5. That in Paragraph No. 5 (Page 844) the Respondent No. 7 states that it undertakes to
provide requisite support to Haryana State Pollution Control Board for compliance
with the directions passed by this Hon’ble Tribunal. However, the Respondent has not
given any clear statement of acceptance of the letter dated 19.09.2025 issued by the
Haryana State Pollution Control Board on the line of Joint Committee

recommendation on Licensing coordination.
ADDITIONAL SUBMISSIONS

6. That without prejudice to the submissions made hereinabove, it is respectfully
submitted that Respondent No. 7 had issued a Notice dated 18.12.2025 to I.S.
Enterprises, Shed No. 9, Ward No. 8, Nangla Gujran, Faridabad (arrayed as

Respondent No. 12), under Sections 261(1), 254, 401 and 49 of the Haryana
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Municipal Corporation Act, 1994, pursuant to inspection dated 17.12.2025, alleging
unauthorized construction without sanctioned plan and proposing demolition
proceedings. The said notice was found affixed at the site during inspection by the
Applicant. However, no subsequent action taken pursuant to the said notice has been
placed on record by Respondent No. 7, thereby indicating absence of effective
follow-up enforcement despite initiation of proceedings. Copy of the Notice annexed
herewith and marked as Annexure A-2

7. Most humbly submitted that as per recent media reports, authorities in other parts of
the State have undertaken demolition drives and disconnected electricity supply to
polluting and unauthorized units. However, no comparable enforcement action has
been carried out in the present area, reflecting inconsistency and lack of uniform

implementation of environmental norms. Copy of the Media Report annexed herewith

and marked as Annexure A-3.

PRAYER:

In view of the facts and submissions made hereinabove, it is most respectfully prayed
that this Hon’ble Tribunal may be pleased to pass appropriate orders directing the Respondent
to resolve the jurisdictional contradictions, ensure strict compliance of the recommendations
of the Joint Committee constituted by this Hon’ble Tribunal, and take stringent measures
against unauthorized industrial units including demolition as per law, in the interest of justice
and protection of environment.

THROUGH
Place: Gurugram

Date: 13.04.2026 M%

Sanjaya Kumar MlShI‘d =
Advocate for the Applicant
0-1047/2011
Contact No. 9818326647, 9310326647
Email: sanjayakmishra@gmail.com



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
S ORIGINAL APPLICATION NO. 61 OF 2025

IATTER OF;
Narender Sirohi ...Applicant
Versus
Central Pollution Control Board &gOrs. ...Respondents
AFFIDAVIT

I, Narender Sirohi, S/0 Badle Ram, R/o House No. 5, Gali No. 2, Village Kureshipur, NIT
Faridabad-121004, Haryana, do hereby solemnly affirm and state as under:

1. That I am the Applicant in the above-mentioned Original Application and am fully -

0@ nversant with the facts of the case. I am competent to swear this Affidavit.
'g jat the contents of the accompanying Rejoinder to the reply filed by the Respondent
3 :

0. 7 may be read as part and parcel of this Affidavit and are not repeated herein for
the sake of brevity. That I have read and understood the contents of the said

Rejoinder, which are true and correct to the best of my knowledge and belief, and

%&\w"

DEPONENT

have been drafted under my instructions.

VERIFICATION:
Verified atR\-\' A.Joq on this ]&"“’\ Day of April 2026 that the contents of the above

Affidavit are true and correct to the best of my knowledge and nothing material has been

concealed there from. Cerlified that the above was deposed

Qath/ Affjsmation befpre me N
S day of...f o e X &
h\r....M. MBS pe N AN Y

Biv.: g lipmiakias hoi 1

}4@},{10‘.” lgf&h‘.mmf the) uw g DEPONENT

Jere  2aplaned the dep: t

hakir Dass
Oath CommisIOM_ = iabad
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Annexure; A-

1

Proof of Reply Upload Date
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Recent Reports

Title

|narender sirohi

Uploaded Date of
on Report
1 Additional Reply by R 2 HSPCE OA No 1330 of 2024 Narender Sirohi Vs State of Haryana and Ors 06-Apr-2026 06-Apr-2026
2 REPLY BY R-6 DC FARIDABAD IN OA NO 61 of 2025 NARENDER SIROHI Vs CENTRAL POLLUTION 09-Mar-2026 19-Jan-2026
CONTROL BOARD
3 REPLY BY JOINT COMMISSIONER MC FARIDABAD N OA NO 6] of 2025 NARENDER SIROH| Vs 09-Mar-2026 19-Jan-2026
CENTRAL POLLUTION CONTROL EOARD
4 Common Rejoinder by Applicant to the Reply of R- 2 4 amp 7in OA No 1330 of 2024 Narender Sirohi 28-Jan-2026 27-Jan-2026
Vs State of Haryana and Ors
] ATR BY R-3 HSPCB IN OA NO &1 of 2025 NARENDER SIROHI Vs CENTRAL POLLUTION CONTROL 16-Jan-2026 13-Jan-2026
BOARD
6 SHORT REPLY AFFIDAVIT BY ESTATE OFFICER HSVP FARIDABAD IN OA NO 61 of 2025 NARENDER 03-Jan-2026 19-Dec-2025
SIROHI V= CENTRAL POLLUTION CONTROL BOARD -



Annexure: A-1
Proof of Reply Upload Date
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Copy of Media Report Dated 22.02.2026
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M Gma" Sanjaya Kumar Mishra <skmishra1047.advocate@gmail.com>

Advance service of Rejoinder in O.A. No. 61 of 2025 in the matter of Narender
Sirohi v. State of Haryana & Ors., in reply to Respondent No. 7 (MCF)

1 message

S.K. Mishra, Advocate <sanjayakmishra@gmail.com> Mon, Apr 13, 2026 at 4:05 PM
To: rkhuranalegal@gmail.com

Sir,

Please find the attached copy of the Rejoinder being filed in O.A. No. 61 of 2025 titled Narender
Sirohi vs. State of Haryana & Ors., in response to reply filed by Respondent No. 7 (MCF) for
your kind record and perusal.

Thanks & regards

Sanjaya Kumar Mishra

Advocate for Applicant

Qo Mobile: +91-98183 26647, 9310326647
Email: sanjayakmishra@gmail.com

Disclaimer: This communication is intended solely for the addressee and may contain privileged information. Please do not construe this as solicitation or
advertisement as per BCI rules.

.D Rejoinders to R-7 in OA 61 of 2025.pdf
1913K
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